| I TEM NO. 1 Court No. 4 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
IA 3-5 & 8-9/2007 in CIVIL APPEAL NO 5147-5148 OF 2005

LAXM SHARMA & ORS. Appel I ant (s)
VERSUS

V. C., CHHATRAPATI S. MAHARAJ UNIV. & ORS. Respondent (s)
(Wth appln(s) for nodification of judgnment and violation of judgnent
and Court’s O der dated 23rd June and permission to file rejoinder
affidavit in l1.A Nos. 3 &5 and office report ))

Date: 11/01/2010 These Appeal s were called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE ALTAMAS KABI R
HON BLE MR JUSTI CE CYRI AC JOSEPH
For Appell ant(s) R K. Khanna, Sr. Adv.
Arun, Adv.
Kul di p Si ngh , Adv

Vi shwaj it Singh, Adv.
Prashant Kumar, Adv.

Nar ender Yadav, Adv.
Anur ag Si ngh, Adv.
C. Bal akri shna , Adv

For Respondent (s)

M Z. Chaudhary, Adv.
Shariq A. Zaidi, Adv.
Meht ab Ahned, Adv.
Aftab Ali Khan , Adv

SSS5 555 55 555

M. Shakil Ahnmed Syed, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

The al |l eged contemmors, respondent No.3, Dr. Snt. Neelu
Chandra has appeared and is al so represented by the | earned
counsel .

Four weeks’ time is granted to her to file counter
affidavit to the contenpt petition. Rej oi nder affidavit, if
any, nmay be filed within two weeks thereafter. List on
22.02. 2010.

The personal appearance of respondent No.1l is di spensed
with today. She is directed to be present in person on the next
dat e of hearing.

(Ganga Thakur) (Jugi nder Kaur)
PS to Registrar Court Master



